S.No.16
IN THE NATIONAL COMPANY LAW TRIBUNAL

HYDERABAD BENCH -1
ATTENDANCE CUM ORDER SHEET OF THE HEARING HELD ON
11-09-2023 AT 10:30 AM

IA (IBC) 1246/2023 in CP(IB) No.743/9/HDB/2019
u/s. 9 of IBC, 2016

IN THE MATTER OF:

Shri Uday Gopichand Sanghi ...Operational Creditor
VS

Fima Properties Pvt Ltd ...Corporate Debtor
CORAM:-

DR. VENKATA RAMAKRISHNA BADARINATH NANDULA, HON’BLE MEMBER (JUDICIAL)
SH. CHARAN SINGH, HON’BLE MEMBER (TECHNICAL)

ORDER

A (IBC) 1246/2023

Ld. RP Mr. Lakkaraju Srinivas, in person present. This application is filed by the
RP for leave to withdraw the above company petition on the ground that post
admission of the CD into CIRP the matter has been settled between the OC and
the CD and pursuant there to it was agreed by the OC to withdraw this present
company petition against the CD. The RP also filed the requisite resolution of the
COC which was passed with 90.41% of voting and necessary form-F also has
been filed. Hence, this petition is allowed, corporate insolvency resolution
process accorded against the CD on 11.04.2023 is here by withdrawn,
moratorium is vacated and the CD is now liberty to function on its own through
its directors according to law. Accordingly, 1A (IBC)1246/2023 allowed and
disposed of with no costs.
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